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" 'THE REPEALING AND AMENDING ACT, 1974 - -,

[T R ) : SRR & P

No.56 s 1974 = .. .

[20th December, 1974]

An Act to repeal certain enactmeénts and toamend certain other

enactments. w
3

Br it enacted by Parhament in theaTwenty-ﬁfth Year of the Republic
of India as follows:— gé

1. This Act may be called the Repeag%ing and Amending Act, 1974, - Short

title,

2, The enactments specified in the F1\Lst Schedule are hereby repealed Repea

to the extent mentioned in the fourth cplumn thereof, of certain

enact-
' L ments.
3. The enactments specified in the $econd Schedule are hereby Amend-

~ amended to the extent and in the manner {nen‘uoned in the fourth column ™ent of

certain
r
_the eof, | enact-
ments

R

4, In the Sixth Schedule to the Constiﬁution, in paragraph 6, in sub- Amend-
paragraph (1), for the words “cattle ponds”, the words “cattle pounds” EenstOf :
i : k e Sixth
shall be substituted. - Schedule
to the -

Consti-

tution.

o
et

5. The repeal by this Act of any enactmdnt shall not affect any other Savi
enactment in which the repealed enactment has been apphed ipcorporated oV "ES
~or referred to; ‘ _ , 3

5,

671



672 4 ' Repealing and Amending fact 56

and this Act shall not affectithe validity, invalidity, effect or conse.
guences of anything already dome or suffered, or any right, title,
obligation orgliability ‘already aequined adérued or incurred or any
remedy or pro?éedmg in respect thereof, or any release or discharge of or
from any debt, penalty, obligatioh, liability, claim or demand, or any in-

demnity already granted, or the %)roof of any past act or thmg,

nor shall this Aect aifect any;prmc1p1e or rule of law, or established
jurisdiction, form er course of plfeadmg, practice or procedure or existing
usage, custom, privilege, restricgion, exemption, office or appointment,
notwithstanding that the same respectively may have been in any manner

affirmed or recognised or derlved by, in or from any enactment hereby re-
pealed; ; y

nor shall the repeal by thifé Act of any enactment revive or restore
any jurisdiction, office, custom; liability, right, title, privilege, restriction,
exemption, usage, practme, procedure or other matter or thing not now

existing.or in force. ¥
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oF 1974] Repealing and Amending 673
THE FIRST SCHEDULE
(See js'ection 2)
R%pEALs
Year | No. Short ti_tle Extent of repeal
I 2 3 4
1854 | 24 | The 'Malabar-War-knive%s Act, 1854. “The whole.
1867 | 19 | The Darjeeling (ngh C@uxt ] Junsdxcuon) The whole.
" Act, 1867, §
1960 58 | The Repealing and Amexé.dmg Act, 1960. The whole.
1962 3 "The Union Duties of Excxse (Distribution) | Section 6..
Act, 1962, )
1962 6 | The State Financial Corporanons (Amend-| The whole.
ment) Act, 1952, o
1962 7 The Indian Railways (Amendment) Act, | The whole,
1962.
1962 8 The Dock Workers (Regtglauon of Emp- The wflolc. '.
- loyment) Amendment A%t, 1962
1962 - 9} The Estate Duty (stmbx@txon) Act, 1962, | Section s,
1962 10 | The Additional Duties of Ex”:se (Goods of | ‘The whole.
’ Special Importance). Amengiment Act, 1962, .
1062 { 14 | The Advocates (Amendmené Act, 1962 The whole.
1962 || 15 | The Telegraph Wires (Unlawful POSses- The whole,
) sion) Amendmert Act, 1962 , .
1962 16 | The Indian Succession (Amepdment) Act The whole.
. 1962. ] ‘
1962 17 | The Air Corporations (Amendmé—'m) Act, 1962.] Sections 2 to'6.
1962 21 | The Drugs (Amendment) Act, 1962 Th_e whole,
1965 24 | The President’ 3 Pensxon (Amené;nent) Act, The whole.
i 1062, i
‘ ‘1962 4"25 The Advocates (Second Amendfnent) Act, | The whole,
i l 1962. | | 4 » _
1962 | 27 [ The State of Nagaland Act, 1962. 1 Section 33.
1962 |  30. l The Assamy; Rifles (Amendment) Att, 1962. The whole,

20 Law—86.
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674 - - Ré;ﬁed!iﬁé and Ameucfz'ng ‘ ¢[ACT 5
{
Year | No. Short title Extent of repesl
! 2 3 f 4

1962 31 | The Land Acquisition (Amendment) Act, | Sections 2 to 6.
1962, ,

1962 32 | The Advocates (Third Amendment) Act, | The whole.
1962.

1962 | 33 | The Aromic Energy Act, 1962 Section 32.

1962 | 35 | The Reserve Bank of India (Amﬂndment) The whole.

: Act, 19562.

1962 36 | The Banking  Companigs (Amendment) | The whole,
Act, 1962.

1962 37 | The Industries (Developnient and Regula- | The whole.

tion) Amendment Act, 1962,

1962 . 38 | The Oil and Natural Gas  Commission | The whole,
. (Amendment) Act, 1962.} :

1962 42 | The FQI‘Cignéf"S Law (Application and | Section 3
Amendment) Act, 1962, 1

| .
1362 | 44 | The Electricity (Supplyf Amendment | The whotle,
Act, 1962, 1 :

‘ -

| .

1952 45 | The Hindu Adoptions ani ~Maintenance | The whole,
' (Amendment) Act, 1962. }

1462 46 | The Mertal Tokens (Amen 1rrem) Act, 196° The whote.

19¢2 | 47 | The Indian Tariff (Amendmdnt) Act, 1963, | The whole. .

1962 48 | The melm ees’ Provident Flinds (Amend- The whole.
ment) Act, 962
1962 53 | The Gift-tax (Amendment) Att, 1962, - ‘ The whole.
1962 © 54 ¢ The Tuaxation Laws (Amendme‘nt)A’c‘t, 196'2.7 T-he'whole.
1962 56 | The State-Associated Banks (Miscellaneous | Sectionsiz, 3, 4-°
' Provisions) Act, 1962, : and 6.
1992 60 ; The Muiti-unit  Co-operative  Socicties | The whole.

(Amendment) At 1962.

1962 | 61 | The Delimxtario_ﬁ Commissior Ag:t, 1962. ~The whole.
1962' 64 | The Workmen’s Compeasdtion (Amend- | The whole,
: : ment). Acl, 1962. - o e
. . i
1962 65 | The Working Journalists {Amendment) | The whole. .
. Act, 5062, T B3 EEETREE I

[ 1663 2 | The Repl escnmt:on of the P{ople (Amcnd— The whole. .
, : ment) Act, 1963, - \ .
- 1963 | --3°| The Indian Tariff (Amendmé\it) Aét;‘1963.: The whole,
{ A -
; N
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OF 1974] Repealing ana Amenaing '
Yea‘rk No. Short utle \ LExtent of‘repeal
1 | 2 3 A3 '4
|
1963 4 | The Delhi- Rent Contrpl (Amendment) .The whole,
Act, 1963.
1963 8 | The Central Sales Tax \Amendmcnt) Act, | The whole.
1963.
1953 11 | The Marine Insurance Act, 1963. Section 92,
1963 15 + The Benga! Yinance (Sajes Tax} (Delhi ' The whole,
Amendment) Act, 1963,
1963 23 | The Indian Emigration (Amendment) Act, | The whole, -
1963.
1963 |- 24 | The Iron Ore Mines Labbur Welfare Ccss | The whole.
. ' (Amendment) Act, 1963. .
1963 26 | The Code of Civil Procedure (Amendment) | The whole.
- Act, 1963. 7 :
‘ 1963 27 | The All-India Services Amendlr.]:em) Act, | The whole,
1963.
1963 » 28 | The Employees® Providdnt Funds (Amend- | The whole.
" ment) Act, 1963.
1963 29 The Institutes of Technglogy (Améndnierﬁ) . Sections z to 6.
, . A(.t 1963. :
1963 . 30 | The Customs and Centr:d Excises (Amend- | The whole,
| ment) Act, 1963.
1 1963 32 The Special Marriage (Amendment) Act., The whole.
. 1963.
1963 33 The Indian Sale of Géods (Amendment) | The whole.
Act, 1963.
1963 | 54 | The Warehousing Corgéonation‘s {(Amend- The whole,
ment) Act, 1963.
1963 36 The Limitation ‘Act, 1963. Sections 28 and 32.
! 19€3 ‘39 The Industrial  Employment (Standing : The whole.
: -Orders) Amendment - Adt, 1963.
1963 | 40 | The Public Premises {Eviction of Un- | The whole.
s - guthorised Occupants) Amendment Act,
1963.
; 1963 42 | “The Drugs and Magic Remedies (Objec- | The wlﬂole.
[ S ~ tionable Advertisements)  Amendment
" Act, 1963. ' -
1963 43 | The Income-tax (Amendment) Act, 1963. | The whole.
1963 47 | The Specific Relief Act, 1463. | Secctions 43 and 44.
S
\‘v .
: Y
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' 676 Repedh";zg and .Ar}zeizdz'hg L . [Aé,'yr\,'sﬁ )
Year No ‘ 7 , j Short title " Extent of r.epeal‘
1 2 3 4

A\

1963 48 | The Requisitionifg and Acquisivion of | The whole.
Immovable  Prdperty  (Amendment)
Act, 1963.

1963 49 ‘The East Punjab Ayurvedic and Uhani | The whole.
Practitioners (Dellbi  Amendment) Act,

1963.
. 1963 50 | The Indian Tariff ($econd Amendment) | The whole.
Act, 1963.
1363 51 | The Preveﬁtive Detention (Continuance) | The whole,
Act, 1963. :

~Section 44 and the

1963 52 | The Unit Trust of India Act, 1963.
o Second Schedule,

1963 55> The Banking Laws (Miscellaneous Provi- | The whole,
sions) Act, 1963.

- 1663 56 1 The Dclhi Devglopment (Amendment) Seétion's 2 to 29,
' . Act, 1963. : )
1664 9 | The Armed Forces (Special Powers) Con- | The whole,

- tinuance Aet; 1964.

) 1964 10 | The Public Employment (Requirement as
i , , to Residence) Amfendment Act, 1964

Sections 2 and 3.

1964 12 | The Indian Railwlays (Amendment) Actai The whole.
| 1964. : :

;. 1964 13 | The Drugs and Ctosmetics {Amendment) "T.h>c whoie..
‘ : Act, 1964. \( ’

Practitioners (Delhi Amendment) Act,
1964.

1964 15 | The East PunjablAyurvedic and Unani | The whole,
1\;

' 1 ,
1964 17 | The Indian Coinagt (Amendment) Act, The wholg,
1964.

1964 19 | The Oil and Naturgl Gas Commission Ther whole.
{Amendment) Act, 1§64.

1964 20 | The Durgah Khawaja Saheb (Amendment) | The whole,:
Act, 1964. !
1964 21 | The Advocates (Amendment) Act, 1964. The whole.

1964 24 | The Indian Medical Cou icil (Amendmem) The whole.
Act, 1964.

1964 25 .| The Coir Industry (Anienéme.nt) Act, 1964. | The'whole.

1964 26 | The Salaries and Allowa ices of Members | The whole.
, of Parliament (Amend i:nt) Act, 1654.
%




or 1974} Répealing and Amendig-
Year { No. | Short title ~ Extent of fepeal "
1 2 3 4
1964 | 27 | The High Court Jud ,{'es (Conditions of | The whole,
Service) Amendment fct, 1964,
1964 [ 30 | The Kerala State Legislature (Delegation | The whole,
of Powers) Act, 1964.
1964 31 | The Direct Taxes (Améndment) Act, 1964. | The whole.
1964 33 | The Representation ofithe People (Amend- | The whole.
: ‘ ment) Act, 1964.
1964 34 @The Wak{ (‘Afmcndmer t) ?\ct-, 1964. Thlie whole;
1964 | 35 | The State Bank of Indja (Amendment) Act, | The whole,
“ T 19640
1964 | 36 | The Industrial stptates (Amendment) The whole,
x Act, 19644 - 1 v
1964 38 | The Indian Trade Ugions (Amendment) The whole,
Act, 1964. ‘ ' : ‘
1964 40 { The Anti-Corruption} Laws (Amendment) | The whole,
: Act, 1964. » : T ‘ _
B1964 41 | The Mineral Qils (Additional Duties of | The whole,
“ 1 Excise and Customs$) - Athendment Act, | ' e
1964, :
1964: | 43 | The Slum Areas (Tmprovement and Clear- | The whole.
[ [ amce) Amendment Act, 1964. Co
1964°| 44 | The’Hindu Mamagée (Amendment) Act, | The whole,
: , 1964. o
1964 45 | The Provisional Cpllection of Taxes | The whole,
TR tAmendment) Act, 1964, . '
1964 46 | The Wealth-tax (Amendment) Act, 1964. | The whole,
1954 47 | The Essential Commpdities (Amendment) | The whole.
‘ Act, 1964. ‘ _
j964 48 | The Official Trusteks (Amendment) ~Act, | The whole,
» 1964. ‘
1964 | 49 The Prevention off Food Adulteration | The whole.
_ (Amendment) Act,i1964. »
1964 51 TheIndian Tariff (Amendment) Act,‘ 1964. | The whole,
1064 52 | The Repealmg and Amendmg Act, 1964. The whole.
1964 | 53 | The Payment of Wéges (Ax‘nendment) Act - The whole.
' 1964 ,
3
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Repealing.and Amending.

1965
1965

1965
1965
1965
1665
1965
1965
1965‘

1965

1965
1965

1965_
1965

1965

1965'

1965

1965

.No.,

Schemes {Amendmentd \ct, (965,

Short title . Extenté(;@peaiﬁng
2 3 40y
54 { The Standards of Weights and nlcasures.. | ’l,‘,li_g_:_,\yk;(gig,_,_”_ L
Amendment) Act, 1964.
55 1 The Foreign Exchange Regulation (Amend- ;; The whole..
ment) Act, 1964.. o
‘1 | The Income-tax (Amenfiment) Act, 1965. - | “Scctions 2,10 5. ;.
6 | The Industries '(Devehpment and Regu- | The whole.
tation) Amendment Act, 1965, o
g | The Armed Forces §(Spzcial Powers) | The whole,
Continuance Act, 1965, S ’
12 | The Kerala State Legislature (Delegation | The whole,
of Powers) Act, 1965 o
14 |. The Representation ofjthe People (Amend- | The whole,
ment) Act, 1965, '
16 | The Press and Registration of Bnoks. | The wholes -
{Amendment) Act, £965. ' .
17 | The Representation of the People (Second 1 The wholé, |
i Amendment) Act, 106s. :
" 19 | The Aligarh Muslirr University. (Amend-> “The whole,
ment) Act, 1963
22 . -The Employees’ Pxondem I‘unds (Amend- —_,.;Tilé i\fholﬁé".
ment) Act, 1965. ' :
23 | The: Bankmg Laws (Application to Co—opcra- Secnons 2.10 10
» tive Socneues) Acti 1965, _sub-section (1)
secrion 11 and _
-+ seerions 2 Loixﬁ‘%,g _
E = .:.17_ . =7 t T
32 | The Insurance (Améndment) Act, 1965, The whole. |
13 The Life Tnsurance Corporation” (Amend- . ‘The whole,
ment) Act, 1965.- _ :
35 | The Industrial ~ Disputes (Améndrﬂent) ' The whole.
o Act, 1965. . _ - o
36 1 The Dethi Motar Velticles Taxation (Amend-] Thc whole,
- ment) Act, 1965. . RO e
38 | The Delhi Land Reforms (Amendment) ‘ S‘éction?‘s 2to 2.6
- Act, 1965, : E :: :
39 | The Indinn Worksof I%gfenc\. (Amendment) The \\’liole. ‘
Act, 1964, : i
41 | The Taxarion Laws (A endment and Mis- | Sections 3 to 5
cellaneous Provkﬁ@ns)z\ct.lq6§. - N :
45 | The Coal Mines. Prmu‘c@t Fund and Bonus | Sections 2.to
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Short title Extent of repeél
W2l 3 | 4
1965 46 | The lnd»iggfl}"aritf (Amendment) Act, 1965, The whole.
1965 47 | The Union Duties of Excise (Distribution) The whole.
P ‘ Amendment Act, 1965 '
1065 | 48 | The Additonal Duties df Excise (Goods of | The whole.
: Special Importance) § Amendment Act,
'1965. 3
1965 | .49 | The Union Territoriesf (Direct Election to | Sections 4 and 5.
= 7 the House of the Pedple) Act, 1965,
1965 | 51 | The Estate Duty (Distribution) Amend- | The whole.
ment Act, 1965
1966 1°| The Delhi’ Land R forms (Amendment) Sections 2 and 3
Act, 1966, .
1966 " 2| The Imports and Ex orts (Control) Amend— "~ The whole.
: ment Act, 1966.
1966 3" “The Indian Tariff (fimcndmem) ACt, 1966. The whole.,
1966 .| 9 | The Armed Forcesf(Special Powers) Amend- | The whole,
ST [ “ment Act, 1966, S
1966.| . 16 | The Orissa - Legiglative Aqsembly (Exten- | The whole.
=1 7 sion of Duratioh) Act, 1966, A :
1966 | 17 | The U}n“i,:t Trust, of India (Amendment) | The whole, .-
R Act, 1966 o ' L ’
1966. 19 | The Dethi Administration Act,,1966. ‘Sections 35, 36 and
. R B 3 3—.-'
1966 | “26 | "The Customs (A mendment) Act, 1966. The whole.
1966 | 21 | The Merchant{ Shipping (Amendment) | Sections2 to 39..-
ST Act 1966 :
1966 .22 | The Criminal L aw Amendment (Amending) Sections 2 and 3,.
Act,x966. '
1966 23 | The Advocates ( mcndmcnt) Act, 1966. The whole,
1966 25 | The ',Essential Cammodities {Amendment) 1 The whole,
Act, ;955.
1966 | .26 | The Delhi-H_igh Court Act, 1966, Section. 79 and" the
AR ) S ) » Schedu)e
1966 | .28.! The Puanjab StatejLcgislature (Delegation | The whole, |
T TUef Powers) Act, 1H66. .
1966 30 | The Electricity (Supply) Amendment ) Sections 2 to 23,
A et L ACt 1966, - . - _ . .
1966 34 | The Companies (Arhendment} Act, 196'6. I The whols,




1966

- Y966

| 1667

1967

1967

1967

632

Year

1966

1566 |

1966

1967

1967

1967

1967 |

1967

1967

1967

1967. ,

>'$"P ,&M

Amendment) Act, 1967.

Repealing and Amending fAeT- 58
e e e e e,
No. Short title E)ﬁteqt,.of mgl
2 3 4
" 44 | The Eniployees’ State "risurance (Amend- | Sections 2 t9 42.
B men;) Act, 1966. : : - oo
47 | The Representation of } People (Amend- | Sections 2, #to 60
ment) Act, 1966. : : and 2. !
48 | The Preventive Detéﬁtn (Continuance) | The whole.
Act, 1966,
49 'Th¢ Produce Cess (Ame : ment). Act, '1966. - The whole.
50 | The Indian Tariff (Sec nd Amendment) TFhe whole.
' Act, 1466,
-9 | The Armed Forces (S ecial ~ Powers) | The whole.
- Continudnce Act, 1967. '
10 | The Representation of the People (Amend,- The ,Wl;ole.
ment) Act, 1967. : . -
11 | The Minecral Products (Additional Duties | The whole. =~ .,
' * of Excise and Custorps) Ameéndment | '
Act, 1967.
‘13 | The Land Acquxsmon (Amendment and | Sectipns zanéd 3.
Validation) Act, 1967. o :
‘14 | The Essential Commodmﬁs (Amendment)‘ , Siettibns'z and 4. k
Act1967 ' S
- 17 | The Companies Tribunal (Abolmon) Act, | The whole.
- 1967. e
<7 21 | The Tea (Amendment) Act, 1967, | The whdle.
22 | The Public Wakfs (Extensipn of Lxmltatlon),. - The whgle. .
‘ Amendment Act, 1967, § ‘ o
"24 | The Indian Official Secrets (Amendment) The whole.
' Act, 1967. '
26 | The Cotton Fabrics (Additional” Excise i"I_"h'e whole,
Duty) (Repeal) Act, 1967 ' :
27 | The Taxation Laws (Athendment) Act, | The whole. :
1967, : ‘ ’
30 | The Haryana State Legislature (Delegation - The whote.
\ of Powers) Act, 1967. .
"3t | The Indidn Tariff (Amendmgnt) Act, 1967, | The whofe,
.36 The Essential Commoditics (Secord | The whole. |
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7 OF 1974)

i m@m

R¢pealzng and. Amendzng

5 "_;’68!

Neegr: ; Noi: Shorst: title. Extggtz_ of .repeal
o 2 -3 -4
- .
1068 | 1| The Official Langudgd (Amendiment) Act,, | The whole,
' 1968 ‘
1968 2 | The Delhj Municipal Gorporation (Amend- | The whole,
N ment)’ Agty. 1968. _ I Foo
1968 6 | The West Behgél State Légié"laturé The whole.
5 i (Delegation. of PQW?S).Act, 1968, : L
i968 7 | The Uttar Pradesh] State Legislature | The whole,
1 "~ (Delegationi of Power§) Act; 1968, :
1968 | 10 | The Armed Forces (Spekial Powers) Conti- | The whole,
nuance Act, 1968.
1968 | 17 ' The Displaced Pérsdns' Compeh'sation-andr :'If-’h”e whole, v
Rehabilitation) Amerdment Act, 1968. :
1968 | 22' The Estate Duty (Amenirhent) Act, '1968'3 | The whole..‘.n |
1968} 28| The 6éndlan Coxnage ( mendment) Act, -The whofe.
19 ‘
19681 - zg *The Rice-Milling: Indust;ry (Regulation)..| The.whole. - ..
Amendment Act, 1968. !
N 3 Q‘ . . Serng
1968 30 | The Press and Registration . of Books: The whole.
o ] (Amendment) Act, 1968.‘ o
1968 | 31 | The Requisitioning and Acquxsmon of | The whole.
o f.o T 77 Immovable - Property (Améndrment) Act, .
1968,
1988 |.  32-| The Public Premises: (vactlon of Un- |- The whole,;. ,
. . authorised Occupants) Amendment Act, o
1968. . ; :
1968 | 33 | The Advocates (Amendmcnt) Act, 1968 The whole,
1968 " 33 “The InteraState Watet - Dlsputes (Amend- | The whole.
ment) Act, 1968 . :
1968 39 | The Bihar State Legxslature (Delegatnon' The whole,
| of Powers) Act, 1968, :
. 1968} 44 The Indian Patents-and Des1gns (Amend- The whole,
ment) Act, 1968.
1968 | 4§ The Punjab State Leglslature (Delegauon >The_ whole,
© of Powers) Act,. 1968 : : -
1868 |- -~ 52 | The 618nd1an Railways (Amend,ment) Act, - The ‘whole,
19 : ’
1968}: 56 | The . Deposit: Insurance _,_Corp,oratf_on I Soct;ons 2 104, 6
(Amendment) Act, 1968: .| and 8 to 14. ’

20 Law-—8T.

-



S R

Powers) Act, 1969,

i Repealing and Amending L [AGT 56
s T N | Short g Extent of repeal
1 2 ‘ 3 : 4 f
1968 | 57 | The Food Corpor mons (Amendment) Act, Thewhole -
B 1968 L : B S L (AR £ p [
M i ;
1968 | . 58 | The Banking Law (Amendment) Act, 1968 | The whole.
1968 | 61 | The Legislative Assembly of Nagaland Sections 3 and 4.
o (Change in Re resentauon) Act, 1968. ‘
1968 62 | The Insurande ( mendment) Act, 1968 . Sectlonsyzﬁ to 13
N and 15 to 40,
1968 63 { The Indlan TarlﬂlR (Amendment) Act, 1968. The whole
1969 | 1 | The Public Employment (Requirement as | The whole.
- i1 to Residence) Amendment Act, 1969 P
1969 3. AThe Armed Fordes (Specxal Powers) Con— The whole.
R tmuance Act, 969 _ ‘ BT
1969 | 8| The Payment of Bonus (Amendment) Act The whole.
B IR 1969' B 5 :
19691 ' ¢’ The Public Walé’sf(Extension of :Limita- | The whole.
, _tion) Amendment Act, 1969. '
1969 |~ 1o | The Limitation QAmendment) Act, 1969. = ‘1 The wholes:
1969 | 11 | The Delhi Motor Vehicles Taxauon The whole.
‘o (Amendment) Act, 1969 : N " W
1969 | . 12:" The Customs (A){“nendment) Act, 1969 The whole.
1963 ‘15 | The: Estate Dutyé (sttnb\mon) Amend— 2 "The whcf)le.‘ -
ment Act, 196 O ;
1969 ‘17 | The: Companxes GAmendment) Act, I969 | Sections: 3-to: 5.
1969 { =21 | The Indian Raxlways (Amendment) Act, The whole.
1969. :
5 SR E : | B TS |
1969 { 23 | The Coal Bearmi Areas (Acquxsmon and ‘Section 2, )
. ' Development) mendment Act 1969 RTI
1969 | = 24 | The Unlawful Actxvmes (Preventlon) The whole.
o . Amendment Aet, 1969 v
0969 | . 25 } The Salaries and* Allowances of Members 'The whole,
o of Parliament @Amendment) Act, 1969 I o
1.969 26 | The Gold (Contzol) Amendment; Act, 1969 ‘The whole,
1969 . 27 | The Press Councmg (Amendment) Act, 1g69. | The whole.
1969 | 284 The 6Central Sales Tax (Amendment}<Act; Sections: 2:t6: 8.
' 1969. :
' 1969 | - 32~ : The Bihar State It egxslature (Deleganon of | The whole,» .,
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AP EALESD L A PR
~ OF I974] Repealing: and -Amending 683
Year :f-No. i . Short title+ Extent of repeal::
S B 4
1969 34 | The Banaras Hindu Iniversity (Amendment)| ‘The whole,
Act, 1969. : :
1969:| +.35 | The Crifninal andElection Laws (Amend-|- Sections 2 to s,
LTI ERRE ment) Act, 1969. ’ -
1969 36:|- The Indian Penal Code’ (Amendment) Act, | The whole.
1969. I
1969 37 | The Delhi High Geurt (Amendment) Act, - Sections 2 to - §.:
1969, o
1969 38 | ‘The Wakf (Amendment) Act, 1969 ~ ;Section_s 2 to 9.
1969 39 | The Oilfields (Regulation and Development) | The whole.
: Amendment Act, 1969. e = .
1969 40 | The Foreign Exchange Regulation (Amend- | The whole,
ment) Act, 196 .
1969 45 | The indiana Jegistration (Amendment) | The whole,
' S Acty 1969, L] T B A 8 L N
1969 47 | The Salaries and Allowances of Mtnlsters The whole.
|- (Amendment) Act, 1969. Ce
1969 53 | The Indian T riff (Amendment) Act, 1969 The whole,
1969 56? ="_The Motor V 1cles (Amendment) Act, 1969.| The whole.
1970 I The Requxslt oning and Acquisition of | The whole.
Immovable Property (Amendment) Act, ,
| - {1970, , _ N :
1970 2 The Union Duties of Excise (Distribution) The whole,
<], Amendment Act, 1970,
1970 3 | The Additional Duties of Excise (Goods of | The whole.
: "Special 1 portance) Amendment ; Act,
t 1970. 81
1970 6 | The Press ouncﬂ (Amendment) Act, 1970. | The whole,
1970 14 | The Essential Commodities (Amendment) | The whole.
Continuance Act, 1970. ~
H
1970 15 | The Calcuttla Port (Amendment) Act, 1970. | The whole.’
1970 | 17 | The West éengal State Legislature](Dele- | The whole.
gation of g’owers) Act, 1970,
1970 20.| The Contmgency Fund of India (Amend- | The whole,
: i ment) Act? 1970,
1970 21 | The. CentraliSﬂk Board (Amendment) Act, | The whole,
1970,Y ;
» 1970 22 | The Tea(An%xendrne,nt)jAct, 1970. ‘The whole,
i
T T e E2 S e N l‘ W’.



~Short title

314

Jacr 5

Extent of sepeal -

6840
: Yea:: M No. :
X 2
1970 | 23
1979; .25
1970 | 29
1970 | 30
1970 | 314
0| 33
w70 | 34
1970 | 35
1970 | 40
1970 43
1970 | 49
1970 52

Fhe: 1rici;ianf§9ldiers (Litigation) Amend-:

. The. Army, Air Forc
.The Dock Work.exs,.(Ré

| The Delhi Shops

"The Taxatxon Laws (Amendment) Act, 1970.

The Coal Mines ( Cénservatxon and Safety) .

- ment Act, 1970.

The Merchant . Shipping (Amendment) |

Act, 1970,

The Special Marriage (Amendment) :Act,

1970,

¢ and Naval Law -
(Amendment) Act, 1970.

lation of Employ= |

ment‘) Amendmierit ct, 1970.

(Amendment) Act, i970.

‘ The Indlan Post Office (Amendmem) Act,
£.1970.

| The Delhi Universit

(Amendment) Act,
1970.

.The Agrlcultural Produce Cess (Am@ndmem)‘

Act, 1970

: The Forelgn Ex chan e Regulatxon (Amend- ‘
. ment); Agt, 1970, ¢ A

The Salarzes and Al&owances of Ofﬁcers of .

Parliament (Ame dment) Act, 1970.

hd Estab,hshments

Amendment Act 1970

4

The whole.

“Sections 2:to 16y

and 18 andixg.
The avhole,

The whole.

/The whole.

VJ'The whele.

The wh'ple.

The whole.

The whole

The whole.
The whale.

Fhe whole.
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THE SECOND SCHEDULE
- (See section 3) -
AMENDMENTS |

Year

No.:

Shoit title .

'3

Y

I
f Amendments

2

|

I‘9‘748; :

1948 |

1950

1956

1956

15

37

46

30

42

/| The Payment of -

Wages Act, 1936.

The Industrial Fi-
nance “Corpora-
tion Act, 1948.

\

| FheYCensus Act,

1948,

The Army Act, 1950.

The Hindu Succes-
sion Act, 1956,

The  Securities
Contracts (Regula-
tion) Act, 1956,

!

In the; Explanation to!clause (¢) of sub--
section (2) of section 7, for the words
“this sub-clause”,: the words “this
clafise” shall be substituted.

i,
In section 30,—

(§) lin sub-section (3), for the words “in
his estimation’’, the ‘words “if -its
estimation” /‘shal‘;l be substituted;

(iij in sub-sections g 5), (6) and (o), for
; the word “he”, ‘wherever. it occif§;
i the word ““it” s»hjl’l be substituted ;

(#%) in sub-section (6), for the words

i “and the evidenge, if any, recérded
by him, calling jupon it to ‘show
4 cause”, the woids “and the evi-
dence, if any, re¢orded by it calling
1 upon the industrial concern to show
¢ cause” shall be jsubstituted. '

(1) In sub-section (r)iof section 4 and

i in section s, for; the words “Super-
¢ intendents of Census Operations”,
; the words “Digectors of Census
. Operations” shall be substituted,

(7) In sections 16 and 17, for the words
-4 “Superintendent! of Census Opera-~
;. tions”, the words “Director of
{ Census  Operations™ shall be
i substituted. ;

In sub-section (3) of isection 4, in sube
section (1) of section 6 and in sub--
sections (1) and (2) of section 7, .
fot the words, brackets and figures
“clause (f) of section 2”, the words,
brackets and figures {‘clause (f) of sub-
section (1) of section 2” shall be substi-

tuted. i

In thé Explanatton to séction 30, for the
word “sub-section”,  the  word
“section” shall be substituted.

In the proviso to section "gz, for the words
“recognised association”, the words
“recognised stock exchange” shall be
substituted,

i 5
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\

Year| No. _ Short title Amendments
B ¢ 2 3 7 4 /
1961 47 | The Deposit . Insu- | In section 2,——
rance Corpora—
& words “Madras

“tion Act, 1961, (@) in-olause (b), for t

. Industrial Invesgment Corporation
Limited”’, the rords “Tamil Nadu
Industrial Inyestment Corporation
lelted” s? 11 be substituted ; :

(%) in clause é’f) for the words “bank-
ing cogfipany”  where they first
occur, the words “‘corresponding new
bank 6r a-banking company” shall be

sub fituted.,
1962 " 32 | The Customs Act, | Incla éyse (a) of sub-section (2) of section
1962, 1 8¢Tor the words “the finally assessed”,
words " “the- duty finally assessed”
fhall be substxtuted

1'970‘ - 39 | The Patents Act, fIn the Explananon to sectxon 106, for the
o 1970. ' f" word “existing”, the word “‘existence”
# shall be substituted.

1973 46 | The Foreign gé;— In sub-section (I)' of section 27, for the
change Rgpula- | words “any activity or a trading, com-
tion Act, 19773. mercial or industrial nature”, the words
4 “any activity of a trading, commercial

or industrial nature” shall be substi-

A é/’ | tuted _
; _ 1974 "~ 2 | The Colde of Crimi- | (¢) In section 110, in sub- clause}(i) of
§ ) _ naly  Procedure, | clause (f),—
: 1993, (a) for item (b), the following item
' - shall be substituted, namely :—

“(b) the Foreign Exchange
Regulation Act, 19733”; 46°

| » | ; : of 1973.

o )rf (b) in item (c), after the words “Pro-~
i 7 o -/ : vident Funds”, the words “and

| Family Pension Fund® shall be

Vi . _ inserted.

| s r ' (1) In section 347, the word “Indian”

L » shall be omitted.




